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Order of the Division Bench deliveréd‘by

Hon'ble Shri T. Ghandrasekhara Reddy, Member{Judl.)

- e W

Mr K.Sudhakar Reddy, Advqcate_for tﬁe applicant and
Mr NR Devraj, Standing Couﬁsel for the respondents are present.
Heard both sides with regard to thé letter filed.by the
Applicént's counsel, . | |

In the OAs that are similar to thisiOA 695/92, we have
granted subsistence allowance w.e.f. 1.1.86 on tHe basis of the
revisedipay scales. Hence, we are of the opinion that it would
be fit énd propef to amend the judgement suitably to bring the
judgemeﬁt in this oA (695/92) als?/dn line w#th other judgements
that are delivered later to this judgemenﬁ.v?Hence, delete last
two.parasrin the judgement in OA 695%/92 and instead substitute
the folhowing paras.

| "In the result, we direct the respo@dents to péy éﬁbsis-
tence allowance to the appldcant oﬁ the basi% cf the revised
pay scales with effect from 1.1,1986 after déducting tﬁe amount
that had already been paid towards subsistence allowénce on the
basis of the old pay sc;les.

We further clarify that the rate ét}whjch'the subsistence
allowance had got to be paid will be the samg rate as haa.been
paid in the old pay scales(50% cor 7&? as the case may be) . We
give.thfee months time to the respohdents to‘implemént the
orders in this OA. The OA is allowed accord%hgly with no

order as to costs,"

Mﬂ/{wﬂ'h—% T*(‘J{Q'(\Q‘-ﬂ:&s&}«_{_‘,ﬁﬂ .

" (R.BALASUBRAMANIAN) ~- (T,CHANDRASEKHARA REDDY

Member { Admn} ' , Member(Judl.)

"Dated:5th Novemker, 1962

(Cictated in Open Court)




pvm

TYPED BY . . COMPARED BY

CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

THE HON'‘BLE MR.C.

HYDERABAD BENCH :, HYDERABAD

THE HON'BLE MR ; .
: AND / x

‘THE HON'BLE MR .R.BALASUBRAMANIAN:M(A)

. AND ‘
'THE HON'BLE MR.T .CHANDRASEKHAR REDDY:
M{JUDL)
D . .

.ROY : MEMBER(JUDL) -
Pated: & o)) -1992 . .

f%ﬁﬂﬁ%/JU:GMENT:

] . e 7,
Ro—/CThT 7ML AN

in ‘

auvo, 69597 -

o

T.4.No. (wp.No )

Amittted and interim directions

“Allowed

Diispoked of with diiectiolﬂg'/

——

Dijsmissed

N

f

)

Dismissled as with y —
| | Contest Adminiatrutive Trivunal
1t DESPATCH F

M,A.Oriiered/Rejec ed@ 23 N."‘.z
No|orders as to CV,SWERABAD BENCH.

Digmisded for def

ir
0





